In the Central Adﬁinistrétive Tribunal
’ Calcutta Bench

OA No.1163 of 1997,

-

“present ¢ Hon'ble Mr, D, Purkayestha, Judicial‘Member

Smf. Sgkbandan Kuwar
Vs,
Eéstern Railway

Fer the Applicant '3 Mr. AJK. Jha, Ld. Advocate

For the Respondents: Nene

Heard oh E 6—7498 . Date of brder 't 6=T=908 -

i
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'CRDER

"I When the case is taken up fer admissicn, it is foﬁnd tﬁat
after correction of the cause title of the epplicatien as‘pef erdef
dated 25,3,1908, the applicént did not serve copy up@n the respon-
dents Ne. 1 & 2, Nene appears on behalf of the responderrts Ne.‘l

and 2. So, tﬁe applicant is‘direcked te serve copy upon the .
respondents No. 1 & 2 within 7 days frem to-cay. Accerdingly,
| ‘the matter is adjeurned te 30-7-98. |

( D, Purkayastha )
Member(J)




